| | TEM NO. 104 COURT NO. 6 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NO(s). 9242 OF 2003

STATE OF U. P. Appel lant (s)
VERSUS

RAJA JAGDI SH PD. ( DEAD) THROUCH LRS. & ORS. Respondent (' s)

Date: 27/08/2010 This Appeal was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE MARKANDEY KATJU
HON BLE MR JUSTICE T.S. THAKUR

For Appellant(s) M. S.R Singh, Sr. Adv.
M. T.N Singh, Adv.for
M. Kam endra M shra, Adv.
For Respondent (s) M. Shiva Pujan Singh , Adv
M. Rakesh K. Sharnm, Adv. (Not present)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The Appeal is allowed in terns of the signed order.
No order as to costs.

(Parveen Kr. Chaw a) ( I'ndu Satija)
Court Master Court Master

[signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NO. 9242 OF 2003

State of U P. .. Appel | ant

Ver sus

Raj a Jagdish Pd. (D) through Lrs. & Os. .. Respondent s

ORDER

Heard | earned counsel for the parties.

Thi s Appeal has been filed agai nst t he i mpugned

j udgnent and order dated 02nd February, 1996 passed by a



| earned Single Judge of the H gh Court of Judicature at
Al | ahabad, Lucknow Bench, Lucknow in Wit Petition No. 418
of 1992, which reads as foll ows:
"Heard | earned counsel for the petitioner. I

find no nerit in this wit petition which is
accordingly dism ssed."

A bare perusal of the aforesaid inmpugned order shows
that no reasons have been given for dismissal of the wit
petition.

It has been held by this Court in the case of Arun
Mohadeor ao Danuka vs. Addl. Inspector Ceneral of Police &
O hers AIR 1986 SC 1497 that reasons have to be given by
the Hi gh Court while dismssing a wit petition

Hence, we allow this appeal, set aside the inpugned
order of the Single Judge of the High Court and remand the
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matter to the High Court to decide it afresh after giving
reasons in accor dance with law and after heari ng

parti es concer ned. No order as to costs.

NEW DELHI ; J.
AUGUST 27, 2010 [T.S. THAKUR]

t he



